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Atrocities Committed by Army on Sikh
Terrorists Captured Inside the Golden
Temple

4730. SHRI INDRAJIT GUPTA :
Will the Minister of DEFENCE be
pleased to state:

(a) whether his attantion has been
drawn to the report appeared in the
London “Times’’ of 14th June, 1984
purporting to be an eye witness account
of Army atrocities committed on Sikh
terrorists captured inside the Golden
Temple Complex;

(b) whether  the eye-witness,
according to %he correspondent' in Amr-
itsar, was a Sikh Doctor working in a
Jullundur hospital; and

(c) the reasons why there has been
no official contradiction of the allega-
tion that several terrorists were tied up
and shot ?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) to (¢) Govern-
ment have seen the pews item in the
London “Times' of 14.6,1984. The
report is totally false. OQOur Missions
abroad have already been instructed to
refute (his mischievous, malicious and
false story.

Refusal by Chartcred Bank Cajcutta to

Give Charge Sleet to its Employees in

Hiudi.

4731. SHRJ T.S., NEGI : Will the
Minisier of FINANCE be pleased to
state ;

(a) whether the management of the
Chariered Bank at Calcutta refuses to
give the charge sheet to its employees
in Hindi or in a language understood
by the employees concerned though the
same is obligatory under award and
settlements governjng service condition
of Bank Employee (Para 19.16 ol Ist
Bipartite Settlements): and

(b) if so, the steps Government
contemplate against violations of such
provisions which is a standing order as
per Sastry Award (Paras 560 and 561)?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) The information is being collected
and to the extent available will be laid
on the Table of the House.

Case of Tax Evasion and Benami Curre nt
A/c in Punjab National Bank Dibrugarh

4732. SHRI SURAJ. BHAN : Will
the Minister of FINANCE be pleased
to state :

(a) whether the  Ministry have
received information in writing about
substantial tax-evasion and a bepami

‘current A/c with the punjab Natiopal .

Bank, Dibrugarh (Assam), involving
transactions worth lakhs of rupees;





